Before the Hon’ble National Green Tribunal
Principal Bench, New Delhi
Original Application No. 422/2021

IN THE MATTER O

Arvind Kumar & Ors. Applicants
Versus

Govt. of NCT of Delhi & Ors. Respondents
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1. Compliance Report in terms of Order dated
08.02.2023

2. Anmnexure R-1: Photographs of the shop in
question

3. Annexure R-2: Statements of the owner, Smt.
Hardev Kaur Nanda and neighbour, Rajat Deep Sethi
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Before the Hon ble National Green Tribunal
Principal Bench, New Delhi
Original Application No. 422/2021
IN THE MATTER Ol
Arvind Kumar & Ors. Applicants
Versus

Govt. of NCT of Delhi & Ors. Respondents

Compliance Report in terms of Order dated 08.02.2023

Most Respectfully Showeth:
1. This Hon’ble Tribunal vide Order dated 08.02.2023 had sought a

report regarding status of Auto repairing work shop stated to being
run in the vicinity of the Cambridge Foundation School, Rajouri

Garden Extension, New Delhi in violation of environmental norms.

2. That a visit was made to Cambridge Foundation School,
Rajouri Garden Exten., New Delhi and no Auto repairing workshop
1s operating in the vicinity. An old lady namely Hardev Kaur Nanda.
W/O Narender Singh Nanda R/O WZ 153, Rajouri Garden
Extension, New Delhi, aged 81 Years was found residing, who is the
owner of land where the Auto repairing work shop ran in the past.
Now at present no shop was found running. Photographs of the shop
is placed along with this reply for kind perusal of the Hon'ble

‘Tribunal as Annexure R-1.

5. Ihat statements of the said Hardev Kaur Nanda and one neighbour
namely Rajat Deep Sethi $/0 Bharat Deep Sethi R/O V 277 Rajouri

Garden Delhi were also recorded whererin they stated that at present



o shop is operating at W7, 153, Rajouri Garden Extension New
Delhi. Statements recorded arc placed with this report for kind

perusal of the Honble Tribunal as Annexure R-2.

4. This Report is submitted for the kind perusal of this Hon’ble

Tribunal. The undersigned shall abide by any further directions

passed by the Hon'bie Tribunal.
= }\\/» \
Submitted Please. @\\VhK
SI Ashish Yadav
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